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passed in the court of VI Addl. Munsif, Faizabad. Tkm
Union of India has filed @ civil appeal by operation af,E
which has been transferred to this Trxbunal. The a ; |
.‘}I‘l Paras Ram Dube who was &n employee of Past and Teiagﬂ'l_:___“;"
Depértment at Faizabad, Postal Divisionm and was traﬁsferraia
by the Superintendent Post Offices, Faizsbad to Wri@ua |
places im the district of Fe jzabad. He wes drawing chil
Education &llowances upto 31.10.73 in respect of his ch
under D.G. P&T Special -Circular No. 5 dated 23:5:62% ﬁm
WS subEEquently . supergession of a previous erder om t!w
sUbJEEt the fresh -orders were pronulgated which cima h; |

force from 1.11.73 in view of which the applicant ilﬂ ua’ﬁ

remain entitled for Educational essistance for the pﬁﬂ;ﬁi
in question because the applicant did not submit tha

ficate which wes required by the Rules. It ippaim m_

there after no certificat® wss submitted by the applica
but he continued to dbew Children Education Allowances
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2.  The applicent filed a civil suit
of Munsif Faizabad agaimst such amw p__’i'__"

o *ﬂ
£ that it was obligatory under the revised order to s._’__ gyl

a certificate to the effect that the childran upte tﬁq~;}%;;
kg jnstitution of same standard were not available th&a_{:j*

cases were transferred and im the absence of the

certificate he was not ehtitlad to draw the allﬁwi_;;f

vigilent enough in ascertaining its The rﬁspgm‘gﬁif
Jmﬁltagarieal language ascertained that the Eiaﬂﬁ 2

L e
i ferred in the rural ares amd 1nstitutiaﬁ3 fax



they are ﬁtharwis& e?{’-, e
‘of allovance to the pericd
= : of all these found parts of
- ' : ;he rules of the circulsr as
23

e

B end thps= note being part of the said circular it mﬁ

,ﬁéi'j;: | applicable to the respondents and that is wiy the co

SRR Een Munsif also appliee the same., As his childrenm Gﬂﬂ; 

. 2 study im the district of Faizabad itself where the
- studying earlier, comseguently the appliceant was atill @nﬁ

e this apg

Ne order &s to the costs.
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